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“Per Shri P.Srinivasan S

. ORDER

Ey,this»redisu application, bhe‘applicsnt
1 ‘ ’ ‘ _ , in 0.A.N0,582/88 wants us to undertake s reviaw of our
' order dated 20-11-~198% dispdsing of the Uriginal Appi;—
- cation and/ta modify our decision rendared\tha;ein.
2. ' Qe-hava perused the appliéation, While .
the applicant'hgs assaiied our dacision on various
grounds, we rind that_theré'ig no error éppagent rrom

the record which needs to be corrected. We cannbt

N . " ~  re-appraise the evidence and come to a different con=

clusion in review as if we wers sitting in appeal over

\;\_ our omntardar. We ara,4fherefore, satistied that our
® )
i h - A order does not call for Teview,
3, "~ In view of the above, we dismiss the review
- e application after ci£9ulation among ou}selﬁes in terms
. of Rulé l?(iii) of fhe Céntrai Administratiﬁé Tribunal

(Procedure) Rules, 1987,

(P.SRINIVASAN)  (T.S.OBEROI)
MEFMBER(A) -. MEMBE R(2)

~




